Under Section 10(1)
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In exercise of the powers under sub-section slg)mof mffmftig 7:}1;0
t No. 37 o 5

Contract Labour (Regulation and Abolition} Act
the Governor, after consultation with the Uttar Prau State Contract
; Board and also after having regard to the conditions of work

Labour Advisory

and benefits provided for the contract labour and other relevant factors
enumerated in sub-section (2) of this section is pleased to prohibit the
employmest of contract labour in all the Textile Industry situate in Uttar
Pradesh in respect of such operations, processes and by such designations as
are mentioned in the Schedule below :

SCHEDULE
TEXTILE INDUSTRY
Name of operations and processes of textile mills situated in Uttar Pradesh in respect
of whick Contract Labour in prohibited—
1. Bobbin Cleaning ;
. Yurn Reeling ;

2
8. Cleaning, Scavanging and sweeping, Sanitation;
4. Engraving of Copper rolls;
5. Boller firing;

6. Removal of Ash ;
7. Security Guards;

8. Drivers of Light/Heavy Vehicles and operators of Lift, Crane etc. ;
9, Mali, Gardener, Carpenter;

10. Canteen Employeer.



